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ORDER

PER AVDHESH KUMAR MISHRA, AM

The appeal filed by the assessee is directed against the assessment
order dated 31.10.2023 passed by the Assessing officer under section

143(3)/144C of the Income Tax Act, 1961 (hereinafter, the ‘Act’).

2. The assessee has filed an application dated 04.04.2025 for withdrawal
of this appeal on the reasoning that it has opted to settle the disputed issues
under the Vivad se Vishwas Scheme, 2024. The assessee has placed on the
record the copy of Form No. 2 filed under VSVS, 2024. The Authorized

Representative for the assessee prayed for liberty to revive this appeal in case
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the application of the assessee fails to mature for any reason under Vivad se

Vishwas Scheme, 2024.

3. The Ld. DR raised no objection to withdrawal of this appeal by the

asSSEesSsee.

4. In view of the above-mentioned application of the assessee, the appeal
of assessee for AY 2021-22 is dismissed as withdrawn as the assessee has
opted to settle the disputed issues under Vivad se Vishwas Scheme. Liberty
is granted to the assessee to revive this appeal in case its application under

Vivad se Vishwas Scheme, 2024 fails to mature.

S. In view of the above, the appeal of the assessee stands dismissed as

withdrawn.

Order pronounced in open Court on 23rd May, 2025
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